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O R D E R 
 

PER B.R. BASKARAN, A.M : 
 

 The assessee has filed this appeal challenging the order dated  

07-08-2024 passed by the Ld. Addl/JCIT(A)-1, Vadodara and it relates 

to the Assessment Year (AY.)2022-23. The assessee is aggrieved by the 

decision of the Ld.CIT(A) in dismissing the appeal of the assessee in 

limine, without condoning the delay of around thirty days in filing the 

appeal before the Ld.CIT(A). 

2. The Ld.AR submitted thatthe return of income filed by the 

assessee was initially processed u/s. 143(1) of the Income Tax Act, 

1961 („the Act‟) on 26-07-2023 making various adjustments to the 

returned income.  Hence, the assessee filed appeal against the above 

said intimation before Ld CIT(A) and the same is pending before him.  
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Subsequently, the AO started scrutiny proceedings and passed the 

assessment order on 21-03-2024 u/s.143(3) of the Act.  On the very 

same day, a revised intimation was issued u/s. 143(1) of the Act by 

CPC, wherein adjustments were made again.  In view of the several 

orders passed for the very same assessment year, the assessee was 

seeking professional advice on available legal remedies and the same 

has led to a delay of around thirty days in filing the appeal before Ld 

CIT(A).  Accordingly, the Ld.AR submitted that there was a reasonable 

cause for the assessee in filing the appeal belatedly before the Ld.CIT(A). 

3. We heard the Ld.DR on this issue and perused the record.  

Having regard to the submissions made by the assessee, we are of the 

view that there was a reasonable cause for the assessee in filing the 

appeal belatedly before the Ld.CIT(A).  Accordingly, we are of the view 

that the Ld.CIT(A) was not justified in not condoning the delay.  

Accordingly, we condone the delay in filing the appeal before the 

Ld.CIT(A).   

4.   Since the Ld.CIT(A) has not disposed the appeal on merits, we deem 

it proper to restore all the issues to his file for adjudicating them on 

merits, after affording adequate opportunity of being heard to the 

assessee. 

5. In the result, the appeal of the assessee is treated as allowed. 

 

Order pronounced in the open court on 02-12-2024 

 

                      Sd/-        Sd/- 
 

 

 (JUSTICE (RETD.) C.V. BHADANG) 

                 PRESIDENT 

            (B.R. BASKARAN) 

       ACCOUNTANT MEMBER 
 

 

Mumbai,  Date: 02-12-2024 

 

TNMM 
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